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INTRODUCTION 

I. the Chairman of the Committee on Government Assurances having 
been authorised by the Committee to subm'it the Report on their behalf, 
prescnt this Thirty-Fifth Report of the Committee on Government 
Alisurances. 

2. The Committee (1995-96) was constituted on February 4. 1995. 
3. The Committee at their sittings held on August 8. October 27. 1995 

considered four requelits (vide Memoranda Nos. 113. 114. 115 and 117) 
received from the Ministries/Dcpartmcnts of the Government of India for 
dropp1ng of four pending assurances. At their sitting held on November 8. 
1995 the Committee considered and adopted the draft Thirty-Fifth Report. 

4. The Minutes of the aforesaid sittings of the Committee form part of 
the Report (Appendices). 

5. The conclusions/observations of the Committee arc eontained in this 
Report. 

NEW DELlII; 
November 27, /995 

Agrahayana 6, 1917 (5aka) 

BASUDEB ACHARIA, 
Chairman, 

Commitree on Government A.~.~urances. 

(v) 



CHAPTER I 
REQUEST FOR DROPPING OF ASSURANCES 

(NOT IMPLEMENTED) 
(i) Southern Gas Grid Project 

LIOn March 3. 1994, the following Starred Question No. 123 given 
notice of by SlShri Sultan Salah uddin Owaisi and S.B. Sidnal. M.Ps, wu 
addressed to the Minister of Petroleum and Natural G85:-

"(a) whether the Southern Gas Grid Project is pending with the 
Government for a long time; 

(b) if so, the details thereof and the reasons therefor; . 
(c) whether the Chief Minister of the Southern States and the Union 

Territory of Pondicherry have recently requested the Union 
Government for early clearance to the project; 

(d) if so, -the action taken by the Union Government in this regud; 
(e) whether there is any proposal to link the Southern Gas Grid with 

the Gas pipeline from Oman; 
(f) if so, the details thereof; and 
(g) the time by which. it is likely to be completed?" 

1.2 The Minister of State in the Ministry of Petroleum· and Natural Gu 
(Capt. Satish Shuma) gave the following reply:-

"(a) to (g): Requests have been received from the Southern States for 
the supply of natural 8as through a pipeline. The concept 01 
laying a gu pipeline from the Western Offshore to the- Southern 
Region has been approved in principle. The proposal envisages 
the use of surplus gas from the Western Offshore, to be 
supplemented by gas imported from the Middle East. A proposal 
has been received from the Oman Oil Company for the 
transportation of gas from Oman to India. ,-

1.3 During the course of supplementaries on the question, Shri Ram 
Kapsc, M.P. desired to know the States that were ~oing to be benefited 
because of the usc of surplus gas from Western Offshore and from Oman 
u also the State-wise quantum of the Southern States. 

1.4 In reply, the Minister of Petroleum &. Natural Gas (Capt. Satish 
Shuma) stated u follows:-

"The State-wise techno-economic feuibility studies ue going on. 
The discussions are being held. As far as the information which the 
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Hon'ble Member wanted is concerned that I am not in a position at 
this point of time to give. Once I have that information. I will pa5S 
on to him." 

1.5 The above reply to the supplement aries was treated as an assurance 
and was required to be implemented by the Ministry of Petroleum and 
Natural Gas within three months of the date of assurance given by the 
Minister i.e. by June 3. 1994. 

1.6 The Ministry of Parliamentary Affairs vide their U.O. Note No. IXI 
PNG(4)-SQ-123-LS194 dated 19.5.95 forwarded a request of th~ Ministry 
of Petroleum and Natural Gas for dropping of the aforesaid assurance on 
the following grounds:-

"An agreement on principal terms has been signed with the 
Sultanate of Oman in September. 1994. In terms of the agreement 
the Oman Oil Company has taken up the detailed feasibility study 
for the project. The registration of the demand for gas in the 
Southern States is proposed to be taken after the feasibility sttldy 
has made sufficient progress. Once the demand has been registered, 
the techno-economic feasibility of supply will be worked out. It is 
only after that stage is reached that we will be able to decide on the 
quantum of gas to be supplied to the various States. In view of the 
position explained above. it will be seen that this involves a time 
consuming process." 

1.7 The Committee considered the request of the Ministry of Petroleum 
and Natural Gas for dropping of the assurance at their sitiing held on 
August 8. 1995. 

1.8 The Committee did not agree to drop the assurance and decided to 
pursue it. The decision of thc Committce was accordingly conveyed to the 
Ministry of Petroleum and Natural Gas for compliance. 

1.9 Meanwhile. the Ministry of Petroleum and Natural Gas had also 
sought extension of time upto March 3. 1996 for fulfilment of the 
assurance on the following grounds:·-

"The Statcwise registration of demand for gas is proposed to be taken 
after the feasibility study has been finalised. Once the demand has 
been registered. the techno-economic feasibility of supply will be 
worked out. It is only after that stage is reached that this Ministry 
will be able to decidc on the quantum,of gas to be supplied to the 
various States." 

1.10 The Committee note that during the course of supplementaries, a 
member soulht Information reprdinl the States that would be heneftted by 
the use of surplus IllS rrom Western offlhore and from Oman as also the 
State-wise quantum of the 181 likely to be distributed amonpt the Southern 
States. The Committee also note that at that point of time, the Mlnllter or 
State In the Ministry of Petroleum and Natural Gas was not In a position to 
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furn.... the reply u accordlnl to him, dlKuulons on the subject were bel ... 
beld and the State-wise techno-economic: reulblllty studies or the proJecC 
were belnl carried out and he had promised to pau on the inrormation IS 

soon a. he had It. 
1.11 Later on, the Committee were inrormed by the Ministry that an 

qreement on principal terms had already been sllned with the Sultanate of 
Oman In September 1994 and that the Oman 011 Company had ia tura, 
taken up the detaUed feasibility study or the project as per the terms or the 
llreement. The Committee were also inrormed that the relislration or the 
demand ror .as ia the Southern States would be taken after the reaslbility 
study had made sumeient prolress and the techno-ec:onomic: feasibility of 
supply be worked out once the demand had been registered. The 
Committee, however, reel that the reason advanced to drop the assurance at 
this stalf Is not sumelent. Instead, the Committee desire that lhe MI~lstry 
of Petroleum & Natural Gas should see that the detailed reaslbility study or 
the project belnl car.rled out by the Oman 011 Company is completed in 
tlme. Meanwhile, the Committee also desire that the Ministry or htroleum 
& Natural Gas should nx a la.rget date ror completlnK registration or the 
demand ror las In Southern States so that there should not he any delay ia 
carrylnK out the techno-ec:.momic feasibility study ror supply or .as. 

I. U The Committee would like the Government to furnish the required 
InrormaUon to the House in the rorm or implementation report latest by 
March 3, 1996, the date requested by the Ministry of Petroleum & Natural 
Gas for fulnlment or assurance. 

(;;) Oil Explorat;on 
1.13 On July 25. 1994. the following Unstarred Ouestion No. 101 given 

notice of by Shri S.B. Sidnal. M.P., was addresscd to the Minister of 
Petroleum and Natural Gas:-

"(a) whether the Government had invited bids in 1993·94 for oil 
exploration in various blocks; 

(b) if so, the foreign and Indian companies which have responded; 
(c) the details of companies which have been allotted exploration 

work. company wisc and statewise; 
(d) whether all the blocks have been allotted; and 
(e) if not, the reasons therefor;" 

1.14 The Minister of State in the Ministry of Petroleum &. Natural Gas 
(Capt. Sat ish Sharma) gave the following reply:-

"(a) &. (b) During 1993·94 Government of India had invited Indian 
and foreign Companies for exploration of oil and gas in 
specified blocks under the Fifth. Sixth and Seventh 
rounds. The list of foreign and Indian companies which 
put in bido; in these three rounds iii given in the annuwe. 
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(e) to (0): While proposals received under Fifth Round arc under 
consideration of Government negotiations with bidders who submitted 
bids under Sixth Round arc in progress. The bids rec:eivcd under 
Seventh Round arc under evaluation?" 

1.15 The above reply to parts (c) to (e) of the question was treated as an 
assurance and was required to be implemented by the Ministry of 
Petroleum & Natural Gas within three months of the date of assurance 
given by the Minister i.e. by October 23. 1994. 

1.16 The Ministry of Parliamentary Affairs vide their V.O. Note No. XII 
PNG(10)USQ-I0I-LS194 dated May 26.1995 forwarded a request of the 
Ministry of Petroleum and Natural Gas for dropping of the a.~uranee on 
the following Ifounds:-

"The process of evaluation of bids carrying on negotiations with the 
bidders for finalising the contracts and recommending the cases to the 
Government for its approval is a very protracted process and no time 
limit can be fixed for such activities although every effort is masie to 
decide the cases as expeditiously as possiblc. Such type of negotiations 
are commercial in nature and involves two commercial organisations 
i.e. ONGClOIL and the bidders. In view of the fact that contract 
negotiations are of an ongoing nature. it ·is not possible to fix a time 
for their completition. It is also not possible to predict the outcome of 
the negotiations". 

1.17 The Committee considered the request of the Ministry of Petroleum 
and Natural Gas for dropping the assurance at their ~tting held on 
October 5. 1995. 

1.18 The Committee did not agree to drop the assurance. The decision 
of the Committee was accordingly conveyed to the Ministry of Petroleum 
and Natural Gas for compliance. 

1.19 Meanwhile. the Ministry of Petroleum and Natural Gas had also 
sought extension of timc upto December 25. 1995 for fulfilment of the 
assurance on the following groun;!s:-

...... .it would take sQmetime to finalise the proposals received under 5th. 
6th and 7th round of bidding". 

1.10 The Committee note that durin. 1993-94. Union Government had 
IDvlted bids from the Indian and Forelln Companies for the exploration of 
Oil and Gas In specified blocks under the Fifth, Sixth and Seventh rounds. 
The Committee also nole that in Juty 1994, Ihe proposals received ander the 
Fifth round were under considerallon of the Government and nqoliatlons 
were In PfOIrHS wllh the bidden who' supported hlds under the Slxlh 
round and lhal Ihe bids received under the Sevenlh ntund were under the 
evaluation. 

1.21 The Committee ap'ee that the process of evalu.U,", of bids, carrylnl 
on nqotlations with the bidden for nr.allslna the contracts and 
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recommeding the cases to the Government for its apprunll is II very 
protract~d process. But the Commiltee arc of thc vicw that it is not 
appropirate on the part of the Government to say that it was not possible to 
fix Il time limit for their completiun. The Committee. therefore. like the 
Government to persuade the undertakings namely, ON(;OOIL to expedite 
process of evaluation and negotiation without compromising 011 any matter 
which may he detrimental to the interest of the country. 

1.22 The Committee need not emphasise that under no drcumstances any 
laxity should be allowed in finalising the bids as gas and petroleum products 
areimportllnt ingredients for economic development of the country. The 
Committee are of the vicw that the Ministry of Petroleum Ilnd Natural Gas 
will not take it as a routine work and furnish a final list of the contracls 
alonawilh their recommendations to the lInkm Government for approval at 
the earliest. 

1.23 The CommUtee desire that a fl'port in respect of the progress made 
in the Fifth, Sixth and Seventh rounds should he suhmitted for the 
informatiun of the Committee. 

(iii) 1',i1'uri.wrion oJ DESLJ 1111(/ mlli"'lIi"in~ rhe Re.H~,."arioll Policy 
1.24 On July 26. 1993. the following Starred Question No. 2 given 

notice of by ~hri Chiranji Lal Sharma and Devi Bux Singh. MPs. was 
addressed to the Minister of Power:-

"(a) whether the 'Governmcnt propose to hand over the management 
of the Delhi Elcctrie Supply Undertaking to Private Sector; 

(b) if so. the details thereof and the reasons thereof: and 

(c) the steps taken to meet the power demand of Delhi?" 

1.25 The Minister of Power (Shri N.K.P. Salve) gave the following 
reply:-

"(a) & (b) It is proposed to privatisc e!cetridty distrihution in Delhi 
(excluding NOMe and Cantonment ureas). Delhi 
Administration has been advised to invite offers from private 
parties in this regard. It is hoped that privatisation will augment 
and modernise the transmission and distribution system and 
improve quality of supply and service to consumers. 

(e) The ~ower requirements of Delhi are met from DESU's 
generating stations at Rajghat. Indrapraslha Power Station. Gas 
Turbines and Supplies from Badarpur Power . Station and 
Northern Grid. Delhi will have 90% share in the National 
Capital Thermal Power Project (84W450 MW) coming up at 
Dadri (U.P.) Be.fides this, setting up of 4()(V450 MW Gas-based 
1fhermal Power Station at Bawana (Delhi) is also envisaged". 

1.26 During the course of supplementaries on the question. Shri Chiranji 
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Lal Sharma, M.P. desired to know about the management of generation. 
distribution, the reasons for privatisation of electricity distribution and the 
number of offers received from the private parties. 

1.27 In reply. the Minister of State in the Ministry of Power 
(Shri P.V. Rangayya Naidu) stated as follows;-

..... There is no proposal to hand over generation at present to any 
private party. Generation will continue to bc with DESU. The 
proposal is only to consider privatisation of distribution secondary 
tran!lmission and distribution. 

The reasons for sueh a proposal is that DESU has been incurring heavy 
loss for the last several years. There have been several complaints about 
the functioning of DESU. The attempts made by the Government,the 
Delhi Administration. to improve the financial position of DESU by 
increasing the tariff in March 1991 have also not resulted in any 
improvements." ' 

One proposal was received and that had been exaMined by a high·power 
Committee headed by the Cabinet Secretary. This Committee. referred to 
as Task Force. was headed by the Chief Secretary of the Delhi 
Administration. And this Task Force had given certain recommendations. 
On the basis of the recommendations received from the Task Force. the 
Government of India. the Ministry of Power. had advised the Delhi 
Administration to examine this and take necessary action lJy calling for 
competitive tenden and not give it by any nomination". 

1.28 Shri Kalka Das also put a supplementary Question regarding 
maintaining 'tile reservation policy in the event of privati!lation of the 
undertaking. 

l.29 In reply. the Minister of Power (Shri N.K.t'. Salve) stated as 
follows:-

"The suggestion is very good. we will l:onsidcr it". 
l.3() The above replies to the supplcmentarks were treated as 

assurances and werc required to be implemented by the Ministry of Power 
within three months of thc date oLa!lsurance given by the Minister i.t. by 
October 2fl. 1993. 

1.31 The Ministry of Parliamentary Affairs "ide their U.O. Note 
No. VIW(1)SQ 2-Ls-93 dated 31.7.95 havc forwarded II request of the 
Ministry of Powcr for dropping of the afurcsaid assuranec given in para 
No. of the Report on the fullowing grt1und!\:-

"It is observed that portion of the'1itatement madc by Minister of 
Power in reply to the supplcmcntal'ies has been treated as an 
aSluranee. It may be mentioned in ,his regard that during thc ·debate. 
the subject shifted to the gencral pOlicy of thc Government rcgurding 
reservation for SCySTs in the CN~nt of privutiMltion of puhlic hodies. 
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Hon'ble Speaker. therefore. agreed to allow "Half-.m-J-four 
discussion" on the tSSlIe. 

The "Half-an-Hour Discussion" was suhsequcntly admilled and the 
cntiro issue was deliocrated in the House on 2.'.R.Il)I)~. The points 
raised during the dchatc were clarified hy the Minisler of Power". 

1.32 The relcvlint e"traets nf the reply of Ihe Minister of Power 
(Shri N.K.P. Salve) arc reproduced hclow:-

.. .I will have to give a complete reply to the second question of the 
hon. Member . ... (lnterrupl;om). 

You have mentioned that Scheduled Castes and Scheduled Trihes 
have constitutional guarantees in the Constitution and. therefore. 
according to the Comllitution. whether the successor private 
companie!li will give and keep up the requisite reservation. That is the 
second query. In that connection. all that I want 10 suomit is. the 
Constitutional guarantee perhaps he is referring to Article III of the 
Constitution. [ read out Artick Ifl. That. in-fact is one of the 
diffieultic!li we have. Unfortunately for liS. today for me. I do nol 
have any injunction which stipulatc~ Ihat you should pl'lIvidc for 
reservation of SC/ST in the private seetol'. Neither the Constitutional 
guamntees arc there in the Labour law. nor in the Illcre'lIItile law. 
nor in the Company law. Nowhere Ilwrc is .lIly stipulation so far as 
he reservation of Set'ST is concerned. So far as the question of 
Shri Rajnath Sonker Shastriji is wncerncd. I refer 0 Article 16 which 
refers to opportunity in matters of puhlic employment Clause 1 of 
Article 16 provides: 

"(1) There shall be equality of opportunity for all citizens in matters 
relating to employment or appointment to ilny office under Ihe State." 

Under the State. you have to giw equal opportunity to all 11ll' citizens. 
That is the rule in CIHuse I of Article Ih. Article 16 is an exception to Ihis 
which stipulates that 

(4) Nothing in this article shall pn:vcllt the St'lte from m'lking any 
provision for the reservation of appointments or posts in favour of 
any backward class of citizens which. in the opinion of the State is 
not adequately represented in the services under the Stiltc'·. 
I want to submit to hon. Memhers that there are no constitution,11 
guarantees provided to Scheduled Castes and Scheduled Trihes 
which arc not under the State Rescrvations which arc wming by wily 
of that exception for Scheduled Castc~ and Scheduled Tl'ihe~ apply 
only to the States Hnd not to be private sector. There is no prnvision 
in the companies. Act. there is no other provision in the Merclll1tile 
Law or anywhere el!ilc. That is the main issue. Wc have to take a 
decir;ion. lJltimatcly. the Prime Minister himself ha!il said. while 
replying to the question on the No-confidence Motion thut this is a 
policy matter. 



And hon. Member Shri Kalka Oas will be satisfied with that. It is 
nol ,u; though that un thi~ importanl i~suc, we wanl 10 shy ~Iway. We 
have to face il. We want tu wmc hcl'orc this Housc and tcll 
whatever we want to dll·whcther we can do it. Whether wc cannot 
do it. Whether wc want hI do it ,lIld Wl' c.lllnut uo it. This 1·lolise 
will havc to hc taken intu wnlidencl·. (Interruptions). 

1.33 Furthcr. the Ministcr of Power st:ttcd when Shri Kalka DilS 
mentioned 'that consitutinn should Ol' amended <!ltd th"t 221f~ per cent 
rescrvation shuuld he nwintailll'd c\'cn in thc org.misations being 
privatised:-

"1 do welcome your suggestion. 1 w(luld first convcy how thc 
hon. Primc Minister reacted to this suggestion, and thcn only I will 
move ahead" . 

..... 1 am cxplaining to you the serious limitations in whieh the 
entire problem is hedged. And hl'n. Mcmhcr, Shri Killka Das rightly 
said that unless we amcnd the Constitution, if we c.m, perhilps this 
kind of a thing cannot hl' done. But, it is not a '1uestion, sn fior as I 
am concerned, hecilusc I am unly replying with reference to the 
priv:ttis:ttiun of DESt: and the mntinualion or otherwi~e (If thc 
reservations in the hands lIf thl.' successor private companics ...... 

1.34 In rcgard to National Capital Thl'rnml Power Pro.iect coming up at 
Dadri(U.P.) and Gas based Thermal Powcr Statinn at Oawana (Delhi) the 
Ministcr of Powcr staled:-

"As far as Dadri projccts arc concerned, thrce units o( 21(1 MW cach 
have -alrcady heen installcd and nnl' unit of 210 MW has already been 
put into commercial uperation. Su f'lf as Bawanil gas project is 
conecrned. tendcrs from fnur partics howc been short-listed. The 
matter is under cvaluation and is likely to he finalised shortly." 

1.35 During reply to Half-an-Hour Discussiun, thc Ministry of Powcr 
elaboratcd that reasons for privatisation of distrihution of power only as 
under:-

"I am connected with DESU h:cuusc thc Budarpur plant is owned by" 
Goverqmcnt of India. It is managcd by NTPC. I !I.llpply powcr"'-orth 
Rs. 35-40 erore cvery monlh and I gct paid OIlIy Rs. 4 crorc and 
there i.~ so mueh of loss. over Rs. I crore cvery day. And. lhcrcforc. 
we havc suggcstcd for privatisation of distribution and as soon" as thc 
privatisation is complcte. the losses will bc borne by lhe sucecssor 
private companies .... 

The main objective of Ihe privatisation is to do awuy with infinite 
loopholes. corruption. mismanagement ctc. Once the private 
companies comc on the sccne they will have to provide a better 
consumer service in order to earn profit. We arc facing power crisis 
today. even then. we shall surply 1500 MW of electricity tomorrow. 
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thOU8h the position of power supply is acute and :we need 1600 MW 
of electricity. We supplied 1500 MW of electricity 10 Delhi yestcrday. 
But the distribution system is 50 lethargic and overburdened thai it 
creates ysscls. I hope the wOes of the con!iumers will come to an eRd 
on privatisation." 

1.36 In regard to fate of the employees of DESU connected wilh 
distribution of Power. the Ministcr stated that they would be ahsorbed by 
the successor private company. 

1.37 The Committee considered the request of the Ministry of Powcr for 
droppin, the assurance at their sitting held on October 27. 1995. 

1.38 The Committee did not agree to drop the, assurance. The decision 
of the Committee was accordingly conveyed to the Mini!itry of Powcr for 
compliance. 

1.39 The Committee note that the Mlnl5ter of Power while replylnK to 
npplemmtary to 50 No. 1 regarding prlvalisaUon of DESU on July 16 • 
• 993 bad catetorkally assured that the suunlion relardlnlC malntenllnce of 
retenatlon polky for SCs lind STs In the event of prlvlllisaticm of DESU 
will be considered. 

1.40 Subsequently. an lIalf-An-Hour l)istussion on the subjel'l was 
admitted on It 011 AUlust 13. 1993. The Committee are of the "itw that the 
Minister of Power during the H.lf-an-Hour Disc:ussicm did nol give a 
satisfactory reply In retard tel reservatiem. policy for SCs and STs In the 
event of priv,tlsation of puhlic undertllkinp. The CommiUee strongly feel 
that reRnallon for SCs and STs Is a nry important lind trudal matter and 
unless Implnnented. the Committee del nol agree to drop Ihe assuranl'e em 
the plea that the Government would consider Jhe mlUer' en .. after II public 
undertaklnl Is prlvalAsed. The Commillet'. therefore. litrmllCly rK'onlmcmd 
tbat the polJcy of resenatlon for SCs and m I.·..".. ,...tor should be 
c:oDlidered in all seriousness even If Ihe GO"ernmenl h .... e tft amend the 
constitution. 



CHAPTER II 

REQUEST FOR DROPPING OF ASSURANCE (ACCEPTED) 

Reque.fl by Amllesty Interlltltiollal to Visit IndiQ 

2.1 On August 22. 1991. the following Unstarred Question No. 3996 
given notice of by Shri Mukul Wasnik. M.P .. was addressed to the 
Minister of External Affairs:-

"(a) Whether the Government have received any request from the 
Amnesty International tu visit certain parts of India. 

(b) if so, the details thereof; and 
(c) the reaction of the Government thereto?" 

2.2 The then Minister uf External Affairs (Shri Madhav Singh Sohlnki) 
gave the following reply:-

"(a) Ycs. Sir. 
(b) Amncsty Internationlll has requestcd for permIssIon to viSit 

Punjab. Jammu & Km.hmir. North Eastern States. Andhra· 
Prade!lh. Mahara!lhtra and Tamil Nadu; and 

(c) Thesc requests arc under consideration by the Government." 

2.3 Reply to part (c) of the question was treated as·an .. ssurance by the 
Committee and it was to be fulfilled within three months of the date of 
reply i.c. by November 21. 1991. 

2.4 The Ministry of Parliamentary Affairs vide their U.O. Note No. 1/ 
EA( W)USQ·J996·LS/dated 31.5.95 forwarded a request of the Ministry of 
External Affairs for dropping the assurance on the following grounds:-

...... the position regarding Amnesty International's request for onsite 
visit was that the Prime Minister had decided that" for the time being 
decisions on their requests for visiting different parts of India for 
ilclual investigation of specific cases of human rights violations should 
be withheld." 

2.5 The Committec coR!~idercd the requcst of the Ministry of External 
Affairs for dropping the assurancc at their sining held on Auguesl 8. 1995. 

2.6. The Committee decided 10 drop the assunnee. 

Ncw Delhi: 
November, 2, /995 

Agrahtl)'antl 6, /9/7 (Saka) 

BASUDEB ACHARIA. 
Chairman, 

CommitteI' on Gm'erllment A.fsurllnces. 
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APPENDIX I 
M.NUTt:.4i 

(Vide Para 4 of Introduction) 
Thirteenth Slttina 

MINUTES • OF TIlE SIlTING OF THE COMMI1TEE ON 
GOVERNMENT ASSURANCES HELD ON AUGUST 8. 1995 IN 
COMMITTEE ROOM NO. ·C. PARLIAMENT HOUSE ANNEXE. 

NEW DELHI 

The Committee met on Tuesday, August 8, 1995 from 15.00 hours to 
15.30 hours. 

PRESENT 
Shri Basudeb Acharia-Chuirman 

MEMBERS 

2. Shri Santosh Kumar Gangwar 
3. Shri P. P. Kaliapcrumal 
4. Shri Shashi Prakash 
5. Shri Ummareddy Venkateswarlu 
6. Shri V.S. Vijayaraghavan 

SECRETAIUAT 

1. Shri P.D.T. Achary-Direclor 
2. Shri Mange Ram-Under Secretary 
2. The Committee took up for consideration Memoranda Nos. 113 &. 

114 regarding dropping of assurances. 
Memorandum No. 113:-Request for dropping of the assurance given on 

August 22, 1991 in reply to Unstarred Question 
No. 3996 regarding request by Amnesty 
International to visit India. 

3. The Committee considered the request of the Ministry of External 
Affairs received through the Ministry of Parliamentary Affairs vide their 
U.O. Note No. IlEA(10) USO-3996-LSI91 dated May 31. 1995 for the 
dropping of the assurance on the following grounds:-

"The position regarding Amnesty International's request for onsite 
. visit was that the Prime Minister had decided that for the time being 
decisions on their requests for visiting different parts of India for 
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actual investigation of specific casc!\ of human rights violations should 
be withheld." 

3.1. The CommlUee decided to drop the assurance. 
Memorandl4m No. J J4:-Request for dropping of the assurance given on 

March 3. 1994 in reply to Starred Question 
No. 123 regarding Southern Gas Grid. 

4. The Committee considered the request of the Ministry of Petroleum 
and Natural Gas received through the Minilltry of Parliamentary Affairs 
vide their V.O .. Note No. IXlPNG(4)-SO-123-LSI94 dated May 19. 1995 
for the dropping of the assurance on the following grounds:-

.. An agreement on principal terms has been signed with the Sultanate 
of Oman in September. 1994. In terms of the Agreement. the Oman 
Oil Company has taken up the detailed feasibility study for the 
project. The registration of the demand for gas in the Southern States 
is proposed to be sufficient progres.... Once the demand has been 
registered the techno-economic feallibility of supply will be worked 

lout. It is only after the stage is reached that we will be to decide on 
lhe quantum of gas to be supplied to the various States" . 

. 4.1. The Committee did not agree to drop the assurance and 
decided to pursue it. 

5. Thereafter. the Committee decided to hold their-next silting on 
Tuesday. August 22. 1995 at 15.30 hours. 

The Committe#! then adjourned. 



AI'I'E:'III>IX II 
MINI'Tt:S 

(Vidt' Par .. ~ of Introduction) 
Sc.\·cnt ...... nlh Sitting. 

MINUTES OF THE SITTING OF THE COMMITTEE ON 
GOVERNMENT ASSlIRANCES HELD ON THURSDAY. OCTOBER 
S. IlJ9S IN PARTY ·MEETING ROOM NO. '1:N' PARLlAMEJ"o,;T 

HOUSE ANNEXE. NEW DELHI 
The Committee met on Thursday. Octoher 5. ·1995 frum 15.00 hours to 

Ili.OO hours. 
PRESENT 

Shri Basud90 Acharia-Chl/lm/tll/ 
Ml::-'III1:I(S 

2. Shri VishvC'shllwllr Shag .. ! 

3. Shri Santosh Kumar Ciang\\,l1 

4. Shri Shashi Prakash 
~. Shri 1. Chokka Ra~l 

6, Shri Asht Bhu.ia Pra<,itll Shukla 

7, Shri V.S. Vijay.araghavnn 
S E('IU-:T /\ I{I/\ T 

I. Smt, Reva Nayyar-.Ioilll Sen-t'lm"." 

2. Shri Mange Ram-U"der Sec/'('IIII'.\' 

3. Km. J.e. Namchyo--Commill(.'e Offic('/' 
2. The Committee took up Memoranda Nos. 115 and 116 for 

consjderation. 
Memoralldum No. /J5: Relluest for dropping of assurance given on 

July 25. 1994 in reply to the USQ No. 101 
regarding Oil Exploration. 

3, The Committee considered the request of t.be .Ministry of Petroleum & 
Natural Gas received through the Ministry of Parliamentary Affairs vide 
their U.O. Note No. XIIPNG/(1O)USQ-101-LS/94 dated May 26. 1995 for 
dropping of the assuranc~ on the following grounus:-

"The PrOCCfiS of evaluation of bids carrying on ncgotiationll with 
the bidders for finalising. the wntractsanu recommending the CiiSCS 
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to the Government for its approval is a very protracted process 
and no time limit can be fixed for such activities although every 
effort is made to decide the cases as expeditiously as pos.o;ible. Sueh 
type of negotiations arc commercial in nature and involves two 
commercial organisations i.e. ONG('..JOIl and the bidders In view 
of the fact that contract negotiations arc of an on going nature. it 
is not pos.o;ible to fix a time limit for their completion. It is also not 
pos.o;ible to predict the outcome of the negotiations." 

3.1 The Committee did not agree to d.rop the assurance. 
M~mo,andum No. 116: Request for dropping of assurance given on 

February 24. 1994 in reply to SO No. 41" 
regarding Jammu & Kashmir situation. 

4. The Committee considered the request of the Ministry of Home 
Affairs received through the Ministry of Parliamentary Affairs vide their 
U.O. Note No. IXlHA(l)SO-41-lS/94 dated May 15. 1995 for dropping 
of the as.o;.urance on the following gwunds:-

"Since the time when the ilssurance was given by the Home 
Minister there have been vilriolls developments' in the State of 
Jammu & Kashmir and pertaining thereto. A separate department 
of Jammu and Kashmir Affairs h~ls also been sincc crcated under 
the charge of the Prime Mini"ter. During the debate in Parliament 
on the issue of extension of President's Rule in the State beyond 
March 2. 1995 it had becn stated by Home Minister thnt he would 
hold discus.o;ions with leaders of various political partics on issues 
pertaining to Jammu & Kashmir. A preliminary round of 
consultations has since been held by Home Minister with leaders of 
various parties including the AlDMK. 8.JP. CPI. CPM. Forward 
Block. Janta Oal. Junia Oal(S) on 20 March. 1995. Such 
consultations shall continue. Keeping in view of the above 
developments. it is requested that the Committee on Government 
As.,urances may kindly be requested to drop the pending 
asslUance .•. 

4.1 The Committee did not agree to drop the.assurance. The Committee 
also desired to know the views expressed by ·Jthe leaders of the various 
panics at the meeting .... held on March 20. 1995 with the Home Minister. 
The Committee also decided to hear the views of the Stcretary of the 
Ministry of Home Affairs (J&K Affairs Division) before taking a final 
decillion on the request for the dropping of the assurance. 

S. The Committee decided to undenake an on the spot study tour to 
Jaipur. Jodhpur. Udaipur. Bombay. Goa and Bombay w:c.f. November 
13. 1995 on the pcnding!lmplemented aMuranecs. 

6. The Committee also decided to hold their next sining on Friday, 
October 27, 1995. 

7. The COlf'lmitlee thell adjourned. 



APPENDIX III 

MINun:s 

Ellhleenth SilUna 
MINUTES OF THE EIGHTEENTH SIlTING OF THE COMMIlTEE 
ON GOVERNMENT ASSURANCES HELD ON OCTOBER 27, 1995 
IN COMMllTEE ROOM NO. 'E'. PARLIAMENT HOUSE ANNEXE 

The Committee met on Friday, October 27, 1995 from 11.00 hours to 
12.00 hours. 

PRESENT 
Shri Basudcb Acharia-Chairman 

MEMBERS 

2. Shri Gurchar:m Singh Dadhahoor 
3. Shri Santosh Kumar Gangwar 
4. Shri Prabhu Dayal Katheria 
5. Shri J. Chokka Rao 
O. Shri Asht Bhuja Prasad Shukla 
7. Shri Ummarcddy Venkateswarlu 
8. Shri V. S. Vijayaraghavan 
9. Shr-i Shailendra Mahto 

SE("ItETAIUAT 

1. Shri P.D.T. Achary ~ Director 
2. Shri Mange Ram Under Secretory 
3. Km. J.C. Namchyo - Commillee Officer 

.2. At the outset the Committee took up for consideration Memorandum 
No. 117 regarding dropping of an assurance given on July 26, 1993 in reply' 
to SQ No.2 rcgarding Privatisation of DESU. The request of the Ministry 
of Power was received through the' Ministry of Parliamentary Affairs vidt 
their V.O. Note No. VllIP(1)SQ-2-LSI93 dated 31.7.95 for dropping of an 
assurance regarding maintaining the reservation poliey even after the 
privatisation of the undertaking(DESU). 

3. The following grounds were advanced by the Ministry for the same:-

"It is observed that portion of the statement made by Minister of 
Power in reply to the supplcmentaries has been treated as an 
assurance. It may be mentioned in Ihis regard that during the 
debate. the subject shifted to the general policy of the Government 
regarding reservation of SCsiSTs in the event of privatis81ion of 
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public bodies. Hun'ble Speuk,:r. therefore. agreed to ullow 'Hulf-
an-Hour discussion' on the issue. 
The Half-an-Hour discu55ion wa5 sub5cquently admitted and the 
entire issue was deliberated in the House on 23.8.93. The point 
raised during the debatc were clarified by the Minister uf Power". 

4. The Committee expre5.licd the view that reservation for SCs & STs is 
a very important and crucial matter and an assurance that the Govcrnmcnt 
will consider the question of providing it even after a puhlic undcrtaking is 
privatiscd c,mnot be dropped unless it is implemented. The Committee 
took the view that the Minister for Powcr did not cI<lrify the ilisue during 
the half-an-hour discussion. The Commitlee stated that the mailer should 
be pursued and wanted the Government to amend the Constitution, jf 
necessary. to provide for rescrvation fur SCs ilnd STs in undertaking~ 
whifh arc privatised. 

5. The Committee thereafter. took up the draft Thirty-Fourth Report of 
the Committee for their consideration and adopted the same. The 
Committee authorised the Chairman to present the report during thc 
ensuing Winter Session. 

6. The Chairman also informed thc Committce that Shri Rajc!ih Pilot. 
the then Minister of State (Internal Security) in the Ministry O(lf Home 
Affairs has made a request for dropping the assurance given in reply to 
Slarred Ouestiun No. 344 dated December 17. 1992 rcgarding. restructuring 
of Medical Cadres in Central Para Military Forces .·idf his lettcr datcd 
September 14. 1995. The Committec acecded to the I'c'luest ilnd decided to 
drop the assurance. 

7. Thc Committee also discussed the tentative Study Tour Plan to 
Jaipur. Jodhpur. Udaipur, Bombay and GOIl stilrting from Novcmber 14 to 
November 23. 1995. 

8. The Committee deeided tll hold their next sitting on Wednesday. 
November 8. 1995 at IS.00 hours. 

The C(}mmillff 'hen udjmmred. 
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Allllexu,,' 

ANNEXURE REFERRED TO IN REPl.Y TO PARTS (tI) tlml (V) OF 
THE LOK SABIIA UNSTARREIJ QUESTION NO. /(II REGARDING 
OIL EXPLORATION FOR REPLY ON 25.7.901 ,·/(/t'I""" 1.101 of tile 

Fifth ROflnd 
Indiall Companit.f 

Rl'lwrI 

Hindulitan Oil Exploration Company. Ilaroda 
ESliar Oil. Bombay 
Vidcocon Intcrnational Ltd .• Ahmcdallad 
Phoenix Overliens Ltd .. Indin 
Ruplia Pctroleum 
Tata Petrodync (P) Ltd. 
Foreigll Comp(lIIie,f 

Rcxwood Corporation. USA 
Okland Oil Company. USA 
Command Petroleum Iluiding ]Io;L. Australia 
Vaaleu Energy I lie . l.·SA 
Hyundai I-Ieavy Industries Co. Ltd .. Kiln::.. 

Sixth Round 
Indian Cllmp .. nie~ 

Tata Petmoyne. New Delhi 
Rcliilll~e Industries. Bumo:.)! 
Vidcocon Petroleum. AUfllllgaoad 
Larsen & Touorn. 8omoay 
Hindustan Oil Exploration Cu .. Ilaroda 
RUPliU Petroleum. West Bengul 
Gujnrnt State Petroehemiealli CUfJ'Kmllinn. Ahmedililad 
Phoenix Ovcrsl'as. New Delhi 
Harsh Oil and Gas consultants. I'ew Delhi 
Nilharwar Markcting Privatc Ltd .. l':cw Delhi 
Pctrodrill (P) Ltd .. New Delhi 

F(}rci~" Com""'lit'.~ 

BHP Petrolcum. Austrulia 
Amoco Petroleum Cll .. liSA 
Enron Exploration ('0 .• USA 
Cumm,lIld Petroleum. Australia 
ViHlleo Energy. USA 



Phocnix Geophysics. Canada 
Samson International. USA 
Rexwood Corporation. USA 
Okland Oil Co.. USA 
S~v~nth Round 
Indian Compani(!s 
Gujarat State Petrochemicals Ltd. 
Essar Oil Ltd. 
Harsh Oil and Gas Consultants (P) Ltd. 
Phoenix Overseas Ltd. 
Reliance Industries Ltd. 
Tata Pctrodync 
Hinduslan Oil Exploration Company 
Fonign Compan;t!s 
Phqcnix Geophysics Ltd. Canada 
Vaako Energy Inc. USA 
Rcxwood Corporation and Okland Oil Co. USA 
Opsets Geophysical Systems. USA 
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APPENDIX IV 
MINUr&'I 

(Vid~ Para No. 4 of the introduction) 
Nineteenth Sittinl 

MINUTES OF THE SITTING OF THE COMMITTEE ON 
GOVERNMENT ASSURANCES HELD ON WEDNESDA Y. 
NOVEMBER 8.1995 IN MAIN COMMITTEE ROOM. PARLIAMENT 

HOUSE ANNEXE. NEW DELHI 

The Committee met on Wednesday. November 8. 1995 from 15.00 hours 
to 16.00 hours. 

PRESENT 

Shri J. Chokka Rao-In 'h~ Chair 
MEMUEIlS 

2. Shri Prabhu Dayal Kathcria 
3. Shri Harpal Panwar 
4. Shri Asht Bhuja Prasad Shukla 
5. Shri V.S. Vijayaraghavan 
6. Shri Shailendra Mahto 

SECRETARIAT 

1. Smt. Reva Nayyar - Joint S~cretar)' 
2. Shri Mange Ram Under Secr~'ary 
3. Km. J.C. Namchyo - Commi/fee Officer 
2. The Committee considered the draft Thirty-Fifth Report of the 

Committee on Government Assurances and adopted the same. The 
Committee authorised the Chairman to present the Report of the 
Committee during the ensuing Winter Session. 

Th~ Commiffee then adjourn~d. 
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